RAJYA SABHA

Thursday, the 26th August, 2004/4 Bhadrapada, 1926 (Saka)
The House met at eleven of the clock,
MR CHAIRMAN in the Chair
MOTION UNDER RULE 267 TO SUSPEND QUESTION HOUR

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SURESH PACHOURI). Hon. Chairman, Sw, with your kind
permission, | beg to move the following Motion

"That in pursuance of Rule 267 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, this House do suspend
Rule 38 of the said rule in its application in order {o take up
consideration and return of the Appropriation (No. 3} Bill, 2004
as passed by the Lok Sabha "

The queshon was proposed

SHRI FALI S NARIMAN (Nominated) Mr Chairman, Sir, | oppose
the Motion for suspension of Question Hour because it sets a very wrong
and dangerous precedent, namely, that major political parties can by
agreement effectively prevent this House from functioning The
suspension of the important business of Question Hour 1s only because
one section of the House does not desire that the business of the House
should go on at ail unless satisfactory answers are given to three points
that have been raised But it appears to be willing that the Budget be
passed, but only if it 1s without discussion This infringes, Sir, upon the
rights of the individual Members under Rule 182 There are nearly 70
Members who are either Independent or nominated or belonging to small
parties, and their nights as Members are being acmed merely because
leaders of some major political parties on both sides of the House are
agreeable to a totally undemocratic procedure Sir, we have a large
number of questions on the Budget which we are entitted to discuss
under Rule 182 and there are a large number of clanfications to be sought
from the Finance Minister Ever since this Session started in May this
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year, there has been no meaningful discussion on any matter, not even
on the President's Address. All this, Sir, | submit, has gravely imperilled
the future of our system of Parliamentary democracy. | wish to register
my protest to this mode of proceeding and |, therefore, oppose this Motion.

SHRI BIMAL JALAN (Nominated). Mr Chairman, Sir, humbly and
with a great deal of sadness, | have risen to say that in any case this
particutar Motion should not be passed by a voice vote. If there is any
agreement among the major parties—I know it is going to be passed—
but, some of us, who feel strongly against the kind of procedure, which
has been adopted, should be allowed to register our dissent. Therefore,
my suggestion, Mr. Chairman, as you are in the Chair, is that we should
take a vote on the Motion even if there are only one or two of us who
dissent. At least, the public has a right to know. | have the highest regard,
Sir, for both the sicdes. Some of them are present and some of them are
not present. | aiso abide by the agreement among the major parties.
After all, it is a party-based Pariiamentary democracy. But the voice of
some of us who belong to none of the parties should also be heard on
important matters like this. On matters, which in my view, are not in the
public interest, which are not in line with the Constitution and which are
not in line with the Parliamentary traditions, at least, our dissent, even if it
is by one Member, should be recorded that it is not a unanimous decision
of this Council of States. So, my request to you, Mr. Chairman, is that you
take not a voice vote but put this particular Motion to a ballot, even if
there is only one dissent. At least, the public would know that it is not
unanimous. Thank you very much.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, there are
two Motions, one is regarding the suspension of the Question Hour and
the other is passing the Budget without discussion.

MR. CHAIRMAN: That is not here at the moment.

SHRI SHARAD ANANTRAO JOSHI: | oppose the idea of
suspending Question Hour because there are some very important
questions in the list today. | think, the passing of the Budget can be done
after Question Hour. Thank you.

DR. P.C. ALEXANDER (Maharashtra): Sir, this gives me an
opportunity to present before you the genuine grievance of those who
are labelled as independents, It 1s two years | have been in this House.
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When | came here in July 2002, for nearly thirfeen to fourteen days the
House had been witnessing a very senocus state of pandemonium At
that time, the present ruhng party was in the Cpposition benches and it
was iImpossibie for the House to carry on normal busiess Now, the
tables have been turned and these who were 1n the Government are now
in the Opposition They enter into agreements without consulting us who
are Indepenaents At least, consultation with one or two of us w.zuid have
helped to present our views to them Un te winole Sir i wish 1o use this
oppartunity also to make a submission {¢ you We have apclished
untouchability and we are doing everything 1o Cong up thoss who waie
suffering from discrimination, but! i v In tne system in which our House
15 operating, at any rate, from my experience, imied though it may be-—
that those of us who are indenepdsats expernionce a2 sense of 1solation
as we do not get an opportunity io express cur v ws 1 came fully prepared
to speak on President's Address | wanted to make my contribution on
the Budget Very highly distinguished Members who are Independent,
Shn Fall § Narnman, Shn Bimal Jalan, Sni Shankar Roy Chowdhury
and others have a background and expenence, and | also claim | have a
long background in the administratton and some degree of experience
How am | to be of use or help to this great nation, if | do not get an
opportunity to speak? The opportuntties for speaking under the present
rules are only for those who belong to political parties Does it mean that
there 1s no place for Independent Members in this House? Sir, { wish to
add to the protest made by Shri Fali Nariman about the suspension of
Question Haur, the 1ssue of demial of opportunities to speak to those who
are Independent Members With these words, Iwish to register my protest
about the existing system, by which ih= voi e o the independent Member
gets ignored and 15, made to be subdued, if not eliminated altogether
from being heard by cthers
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Tafew Sir, just give me two minutes to actually express my view on
behalf of my party on this very senous matter which has been articulated
by very important, sericus and, of course, much more wiser Members
than am | should notinfringe on his nght Sir, the point that Mr Nanman
raised was very effectively supplemented by Mr Bimal Jalan and Mr
Alexander Now, Sir, | also, with a very, very heavy heart, accept this
position that today is one of the saddest day of Parlamentary democracy
in this country But, af the same time, unless we go into the facts and
blame the Goverrmerit for the situation that has taken place, it will be
very unfortunate Sir, you are aware that particularly our party and the
Left, as a whole, 1s the biggest casualty of this situation because we
have distinct views to express

MR CHAIRMAN The impact of this casualty 1s still here

SHRI NILOTPAL BASU We support this Government But, at the
same time, we distingsh ourselves from certain measures announced in
the Budget It s a political arrangement that we are carrying on to really
honour the mandate that the people have delivered and reverse the kind
of approach with which the past Government was moving In this kind of
a situation where there 15 no debate, we cannct articulate our distinct
position on the issues concerned But, | ask you, or, | ask the hon
Members, as to what 1s the alternative available before the Government?
Everybody knows what has happened in the \ast fifteen days, or, for that



[26 August, 2004] RAJYA SABHA

matter, in the last twenty or twenty-five days, of the sittings affer the new
Government assumed office

MR CHAIRMAN You limit yourself to the i1ssue

SHRI NILOTPAL BASU No, Sir You also have to hear us We and
all of us, believe in Parliamentary system

SHRI V NARAYANASAMY (Pondicherry) Sir, the people of this
nation should know this What he 1s saying 1s absolutely correct

SHRI NILOTPAL BASU  know the essence of democracy IS
discussion and debate We are second to none and totally share the
concerns of Shri Nariman, Shn Bimal Jalan and ShriAlexander, and that
is where, [ think, there has to be a distinction between the Treasury
Benches of today and the Treasury Benches of yesterday Every time,
we have had some kind of turmoil in the House in the past / e , before the
General Elections We were specifically asking in this House for discussion
on various 1ssues, but the earher Government was running avray from
that We were asking for discussion under specific provisions of the rule
book which the earlier Government was not prepared to concede and,
subsequenttly, on all occasions, when there has been some kind of a
negohated settlement on the impasse, it was based on the rule book
itself. Therefore, it 1s very, very unfortunate The basic function of our
Parliamentary forum, in our Constitutional scheme of things, 1s to hold
the Government to account. And, if a situation 1s created that Rs 4,77,000
crores of public money wilf be spent by the Government without any single
scrutiny, it 1s the saddest day in democracy But, at the same time, to
allow the House to degenerate itself into a* , which we have been
seeing for the last three months, 1s alsg unfortunate Thank you
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(interruptions)
SHRI BIMAL JALAN Sir,

MR CHAIRMAN Now the questionis being put . (Interruptions)
Fa o # T8 (Interruptions)  We should take up this matter in the
next session The question is

"That in pursuance ¢of Rule 267 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, this House do suspend
Rule 38 of the sawd rule in its application 1 order to take up
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consideration and return of the Appropriation (No. 3) Bill, 2004
as passed by the Lok Sabha.”

The motion was adopted.

WRITTEN ANSWERS TO STARRED QUESTIONS
Soclal Security Schemes under EPFO
*441. SHRI DIPANKAR MUKHERJEE: Will the Minister of LABOUR

AND EMPLOYMENT be pleased to state:

(a) whether Government had designated the Employees Provident
Fund Organisation (EPFQO) as the nodal agency for administering social
security schemes in the country; and

{b) whether the EPFO, as a nodal agency, has been authorised to
issue National Social Security Numbers to the workers covered under
various social security schemes?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI! SIS
RAM OLA): (a) No, Sir

(b) Does not arise.
Services for accident victims on highways
*442. SHRI V. HANUMANTHA RAO: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@) whether it is a fact that the NHAI Project office in Rajahmundry
has received offers of help from NGOs and others to attend on accident
victims and also provide First Aid, etc. on major Highways like NH-5.

(b) if so, the details thereof and whether any action has been initiated
in this matter;

(c) whether it is a fact that the NHA! has not reacted to such offers;
and

(d} if so, the reasons therefor and the steps proposed to be taken to
immed ately attend to such offers?
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